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EVIDENCE    TENDERED    BEFORE  
THE JOINT  COMMITTEE  OF  THE   
HOUSES ON    THE     PREVENTION    
OF    WATER POLLUTION    BILL,    

1969 

SHRI   KRISHAN   KANT   (Haryana):   
Sir, 

I beg to lay on the Table a copy o£ the 
evidence tendered before the Joint Commit 
tee ot the Houses on the Bill to provide 
Ior the prevention of water pollution and 
the maintaining or restoring of wholesome- 
ness of water, for the establishment, with a 
view to carrying out the purposes aforesaid, 
of Prevention ot Water Pollution Boards, 
for conferring on such Boards functions 
relating thereto and for matters connected 
therewith. 

MOTION RE. EXTENSION OF TIME 
IOR THE PRESENTATION OF THE RE-
PORT OF THE JOINT COMMITTEE OF 
THE HOUSES ON THE ADOPTION OF 

CHILDREN   BILL,   1972. 
SHRI S. D. MISRA (Uttar Pradesh): Sit, I.  

beg to move the following motion:— 
"That the time appointed for tlie pre-

sentation of the Report of the Joint Com-
mittee of the Houses on the Adoption of 
Children Bill, 1972, be extended up to the 
first day of the Eighty-third Session 
(Budget Session) of the Rajya Sabha." 
Tlie question was put and the motion ivas 

adopted. 

REFERENCE    TO    CIA    BADGE   
BEING ALLEGEDLY    WORN    BY    A    

MEMBER OF  PARLIAMENT 

SHRI  BHUPESH GUPTA (West Bengal): 
Sir, I have to bring to your notice a matter of   
importance. 

MR. DEPUTY CHAIRMAN: Have you 
t a k e n    permission   Irom   the   Chairman? 

SHRl BHUPESH GUPTA: Just novi it has 
come to my knowledge. It is very serious. A 
gentleman in this building is going round with 
a badge "I am a CIA agent". It is a very 
important thing. Kindly hear. It is a matter of 
importance. I bring this to your notice to find 
it out. If he is serious! then In: has announced 
his case. In that case he should  be  taken  into 
custody. 
II it is netted ai a light joke, then, Sir, 
it   is  derogatory     to     Parliament    House. 

Ihe CIA is against our country. A Mem-
ber—and he happens to be the Chairman oi 
tlie Swatantra Partv—is wearing that badge 
and is going about. I should like to know  
where  we  stand. 

MR. DEPUTY CHAIRMAN: I have nol 
come across any such badge. The House 
stands  ad jo in  ind   till  2.00  P.M. 

The House then adjourned for 
lunch at six minutes past one of the 
cloi k. 

I he House reassembled after lunch aL two 
of the clock, MR. DKPUIY CHAIRMAN in the 
Chair. 

MOTION    RE   TWELFTH   REPORT OF 
THE COMMISSIONER FOR LINGUISTIC 

MINORITIES 
THE DEPUTY MINISTER IN THE 

MINISTRY OF HOME AFFAIRS (SHRI F. 
H. MOHSIN): Mr. Deputy Chairman, I beg to 
move: 

'That the Twelfth Report of the Com-
missioner for Linguistic' Minorities for the 
period from 1st July, 1969 to 30th |tine. 
1970, laid on the Table of the Rajya Sabha 
on 13th April, 1972, be t a k e n    into  
consideration." 

 
M1RI F. II. MOHSIN: The Indian society is 

a multi-lingual society. The trainers of our 
Constitution rightly felt the need for 
incorporating in our Constitution a 
comprehensive scheme for giving necessary 
protection to tlie liguistic minorities so that 
the) may develop a sense of security and aie 
in a position to conserve and develop their 
own script  and language. Articles 29, 30, 
347, 350 and 350A of the Constitution have a 
direct bearing on the safeguards foi the 
linguistic minorities. The last article was 
introduced in the Constitution to give further 
safeguards to ihe linguistic minorities in    the    
matter    of    instruction in the 
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mother-tongue at the primary slagc of education 
to children belonging to linguistic minority 
groups in the light of the recommendations made 
by the States Reorganisa-lion Commission. From 
time to time decisions have been taken at Ihe 
national level and specially in the meetings of 
the Chief Ministeis and the Central Ministers 
held in Vugust 1961 ID evolve specific schemes 
for safeguarding the interest of l inguist ic  
minorities in the mailer of educational and ad-
ministrative facilities. As a r esul t  of these 
decisions a scheme of safeguards has emerged 
and it is the dutv of ever) State Govern-meni and 
the Union Territory Administration to make 
administrative arrangements for implementing 
the scheme. 

In accordance with article 350B of the 
Constitution, tlie office of the Commissioner for 
Linguistic Minorities was set up in 1957. rhe 
main functions of the Commissioner are to 
investigate in accordance with the provisions ol 
article 35015(2) all matters relating to 
safeguards provided for l inguistic minorities 
and to report to President upon these matters at 
such intervals as the President may direct. The 
Commissioner prepares annual reports regarding 
implementation ol Constitutional safeguards as 
also safeguards agreed to at the national level for 
tlie linguistic minorities. The Commissioner also 
receives complaints from the l inguist ic  
minorities and takes up the matter nith the 
concerned State Governments for remedial 
action. However, the Commissioner is not an 
executive agency and the main responsibility for 
implementing the agreed safeguards is that of 
Stale Governments. The reports of the Commis-
sioner are welcome inasmuch as they give ,IM 
accurate and impartial account of the position ol 
faci l i t ies  that have been assured to be 
provided io tlie linguistic minorities. As the 
deficiencies in this regard are highl ighted  in the 
report Statewise, these have been ot great help to the 
State Governments and enable them to devise ways 
and means to solve the problems of linguistic 
minorities   to   the i r   satisfaction. 

Up till now 12 reports have been laid on the 
Table of both the Houses of Parliament. The first 
seven reports were discussed in Parliament, 
e i ther  in both the Houses or in Lok Sabha or in 
Rajva Sabha and 8th Io loth Reports could not be 
discussed in Parliament The Eleventh Report 
was discussed in ihe I ok Sabha and R a j v a  
Sabha on the I7lh and 18th November 1971 and 
24th November i<)7] respectively. The IncllH, 
Repon u,is laid on the Table of this  House on   
(he  13th of April, 1972 and 

it is with a view to discussing    this report 
lliat   I   move  this  motion. 

The   question   was   proposed.

 "Any section of Lhe citi/ens residing 
in the territory of India or any part 
thereof Inning a distinct language, 
sc r ipt  or culture of its own shall have 
the right to conserve   ihe   same." 
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"There arc State Government Orders tliat at 
the secondary stage arrangements should be 
made for providing instruction through the 
medium of minority languages where one-
third of tlie pupils make a request for it. The 
Rules framed for imparting instruction at the 
secondary stage in Uttar Pradesh do nol 
appear to provide scope for instruction 
through any  minority language." 
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SHRI     S.     S.     MAR1SWAMY 
(Tamil Nadu):   In case she fails, what will 
happen? 

SHRI   BANARSI  DAS:   My  dear friend, 
lhere are so many here. She can be provid-I   ed 
some berth somewhere.  She can be provided a 
b th th i h
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MR. DEPUTY CHAIRMAN: MR. N. R. 
CHOUDHURY. 

SHRI N. R. CHOUDHURY (Assam): Mr. 
Deputy Chairman, Sir, today wc arc 
dscussing the Twelfth Report of the Lin-
guistic Minorities Commission. At the 
moment, linguistic minorities in Assam have 
become a pre) to linguistic chauvinists of the 
State. So, Sir, I. being tlie sole representative 
ol the l inguist ic  minorities of the State, 
shall confine my discussion only to   the   
happenings   in   Assam. 

Sir, Assam as a Chief Commissioner's 
province was carved out in 1874, with three 
Bengali-speaking districts which ivere 
integral pa r t s  oif Suba of Bengal, and five 
Assamese-speaking districts and some hill 
districts, with unrelated, t r i ba l  language of 
t h e i r  own. 

Sir, if we just study the census figures of 
Assam right from 1911, we will find that 
some miracle has happened there in every 
census, particularly wi th in  tlie period bet-
ween 1931 and 1951. In the 1931 census. the 
Assamese-speaking people in Assam 
comprised only 28.15 per cent of the total 
population of Assam. The Assamese-
speakers were in minority in all the dis tricts, 
except Kamrup and Shibsagar dis tricts. At 
present, in the Stale of Assam. Kachar is the 
onlv Bengali-speaking district, according to 
census figures. 

Now.,   I   will   draw   your   al lent inn   to   
rcn. sus   figures  of  Goalpara   district.   In   
Coal para   district   in    1911,    the   
percentage   of  | 

Bengali-speaking population was 5Z.1, and 
that of Assamese-speaking population was 
19.1 per cent. In 1931 Bengali-speaking 
population was 54 per cent and Assamese 
speaking population was 18.31 per cent. In 
1951 the p i i l u i e  miraculously changed. In 
1951 the figures stand at 17.4 per cent, for 
Bengali-speaking population and 02 per cem 
for Assamese-speaking population. Ihe then 
Census Commissioner remarks this to be   a   
biological   miracle. 

SHRI     GOLAP      BARBORA      
(Assam): 

Who   was   that   gentleman? 
SHRI N. R. CHOUDHURY: I do not 

know; it is t he ic  in the Census Repor! ol 
1951. 

SHRI GOLAP BARBORA: ls it Asoke 
Mitra? 

SHRI N. R. CHOUDHURY: In I9.il, 
according to the census figure, the percentage 
of Assamese speaking population in the 
whole State ol Assam was 51.4 per cent and 
in 1951 it increased to 56.7 per cent; and all 
other l inguist ic  groups in Assam declined. 
Now, Sir, the Census Commissioner bas made 
an observation on it. In 1951 there was a 
condition that the census was related to 
ownership of land and there was a tear among 
(he l inguis t ic  minorities ol the Stale that il 
thei did' not record themselves as Assamese 
speakers then they might he deprived of their 
ownership on land. .So some people 
enrol led themselves as Assamese-speakers. 
Rut in 1971 the trend revet ed because of the 
fan. that with the advent of Bengla Desh there 
was no bar ol being deported and also by that 
time pucca patta had already been issued to 
manv. So they were free from those fears and 
tbe trend reversed. The present figure we 
know non-officiallv; officially, you will be 
surprised to learn that till today the linguistic 
breakup of census for 1971 bas not been 
published: and it will nol be published   now. 

SHRI F. H. MOHSIN: It will be published,   
don't   worry. 

SHRI N. R. CHOUDHURY: So. the 
position, as we know non-olliciallv, is tliat 
non-Assamese speaking people comprise 58 
per cent of the total population of present 
Assam and 42 per cent of Assamese-speaking 
people. 

SHRI MAHAVIR TYAGI (Uttar Pradesh): 
Is it your personal e s t imate  or there is  -
ome  record; 

SHRI  N.   R    CHOUDHURY:   It  is  
non official   I said.   .   .   (fnterruptiow)  .   . 
It is nol impossible; it is possible. Not that it 
is convenient. In 1931" it was 31.4 per cent,  
[f ihe number can rise to 56 per cent 
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iii 1951 then it can fall also. Also the same 
process   may   follow,   Sir. 

DR. R. K. CHAKRABARTI: Why has nol   
been  the official  report  published? 

SHRl N. R. CHOUDHURY: The States 
Reorganisation Commission says that any 
Slate having more than 70 per cent of a 
particular linguistic group can be imilin-
gual. Sq Assam is not a case for being uni-
lingual. Even then, tbe Official Language Act 
ol' Assam bas been passed and that has been 
more or less accepted by alL—though the 
Official Language Act of I960 caused some 
new States to be created, like Megha-laya, 
Mizoram, Nagaland and so on and so  Forth. 

Sir, these t h ings  happen now. You know, 
Mine 1948 il lias become a fashion in Assam 
to go this way or that—today Bengalis, 
tomorrow Biharis, Ihe next day M a r w a r i s  or 
the Muslims. Some sort of chauvinistic 
movement is going on there. You know every 
time in college hostels, be it university, or 
engineering college or medical college, this 
type of atrocities go on on the linguistic  
minority students residing theic.  This time it 
has crossed all limits,  that is our assessment. 
As before there is a possibility of reversal of 
the process that took place in the 1951 census. 
The linguistic chauvinists of Assam want to 
set t le  this language question once for all and 
with that end in view an organised move has 
been made in Assam to oust the l inguis t ic  
minorities from that State. You know ibe way 
the riots took place there, today in Nowgong, 
tomorrow in Tezpur, ihe next <lav in 
Dibrugarh and the following day in Sibsagar 
and so on. There was a planned effort; 
everywhere communications were rut off. the 
linguistic minorities were attacked and then 
section 144 was clamped. In village after 
village in the presence of the police they were 
completely ousted. 

SHRI MAHAVIR TYAGI: Let us under-
stand this clearly. 'Ousted', what docs it mean?   
Have   they  left  their villages? 

SHRI N. R. CHOUDHURY: I will give you   
concrete   cases. 

DR. R. K. CHAKRABARTI: There are so 
many refugees all over there. In the ra i lway  
stations in North Bengal, refugees are   Iving   
there   on   the  platform. 

SHRT    NAGRSHWAR    PRASAD    
SHAHI 

(Uttar Pradesh): Government goes fo tlie help 
of the Bangla Desh refugees but it cannot do 
anything for these Assam refugees. Ask your 
Prime Minister what, she is doing about  these 
people. 

 
SHRI N. K. CHOUDHURY: I will give ihe 

specific case of the Pandu College. The 
I'amlu College filed a writ petition in the 
Supreme Court: that was the i r  fault. On 
September 14/15 midnight just on the eve of 
the "Demand Day" declared by the A.A.S.U. 
representing students of the majority 
l i ngu i s t i c  group three minority students of 
the Pandu College, Ganesh Chakravarty, Anil 
Bardtian and Shilm Biswas were brought io 
the polite station in the small hours of tlie 
morning and they were beaten   up  like  
anything. 
SHRI  K.   P.     SUBRAMANIA     MENON 
(Kerala):    I   thought   there   was   vour  
Con-Government   there. 

DR. R. K. CHAKRABARTI: He is dis-
cussing the plight of the l inguist ic minori-
ties   in   that  State. 

SHRT N. R. CHOUDHURY: No protection 
is being given to minority residents there. 
You know the most disquieting thing is the 
utilisation of the All India Radio station at 
Gauhati to blare out sinister propaganda 
against the linguistic minorities. Fo: days tlie 
A.I.R. Regional News Bulletin soUght to 
propagate the cause of the chauvinist 
elements. The dailv commentary "Ajir 
Prasanga" broadcast every evening at 7.15 
P.M. from Gauhati served as the propaganda 
piece of the jingoists. The "Ajir Prasanga" 
items of October and November cm be 
examined to verify this   point. 

SHRI GOLAP BARBORA: Did the Sil-
char Sta t ion of All India Radio refused to 
broadcast the Assam Chief Minister's state-
ment? 

SHRI N. R. CHOUDHURY: That I do not 
know;   I  am  not  in charge of the Ad- 
riiinistnilion. 

SHRI GOIAP BARBORA: You should 
know tlint: he is the Chief Minister of Ihe 
State. 

SHRI N. R. CHOUDHURY: Now, Sir, I 
like to draw your special attention to what 
happened in the Assam Medical College, 
Dibrugarh. When the riot broke out in 
Dibrugarh, the Assamese students, aided by 
some s t a f f  of ihe Medical College at the 
connivance of tbe Principal, attacked the 
students and the teaching staff of the Medical 
College. Thev went to the Principal and 
sought his help Ior protection. But he refused. 
Then they appealed to him saying "You 
please arrange for police protection for us. 
We want to leave the hostel for a safer place.  
But  again he refused". So they 
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and  when  they fled like that,   many   of   them   
were   killed.   Among them, one post-graduate 
student, Dr. Manisli Das.   was   brutally   killed   
there.   The  most surprising fact is that  the  
Academic Council   of   Gauhati   Universi ty      
condoled     the dea ths      of      Assamese-
speaking      students. namely,   Anil  Bora.   
Mugotmil  Hoque  and sonic others,  bin   they  
did  not condole  the death of even Dr.  Manish 
Das, who was a post-graduate  student   and   
also   a  member of  the s t a f f  of tbe Dibrugarh  
Medical College.  Everyone condoled  the 
deaths of four cir live persons who were killed 
mysteriously. I   use  the  word   'mysteriously'  
because who has  killed  them  and  how  they  
were  killed is vet to be found out. All the same, 
their death   have  been  mourned   but    so    
many people  belonging to  the  minority  
linguistic group died and their deaths have not 
been condoned l>\ the very same people. Then 
another    case.     The    entire  village  of  
Netaji Colony near Duliaja was surrounded by 
the rioters  and  the entire  village    was    
burnt. 

When  Ihe bouses  were  burning .  .  . 

SHRI KALYAN ROY (West Bengal): 
What  were  the  police doing at  that time? 

SHRl N. R. CHOUDHURY: I am telling 
von. When ihe houses were burning the in-
mates were prevented from coming out and 
anybody who attempted to come out was i Ii 
row n into the fire. 

SHRl  KALYAN ROY: By the police? 

SHRl N. R. CHOUDHURY: No, by the 
rioters. The police came three hours after 
when ihe curfew had been clamped. Our 
estimate is that about a hundred people lost 
their lives in that particular village, and just 
under the cover of curfew the dead bodies 
were l i f ted from that place and all traces of 
death were effaced. As I said, the press was 
censored. Now, Sir, the Consti-lulion gives 
the right to Ihe linguistic minorities in the 
matter of education. Articles 29 and SO 
provide that any section of the citizens 
residing in the territory of India or any part 
thereof having a distinct language, shall have 
the right to establish and administer 
educational institutions of their choice. So no 
State can deny these rights to tbe linguistic 
minorities. Sir, in Assam, as you may know, 
an institution may be established by (he 
linguistic minorities but they cannot control 
it. The constitution of governing bodies of 
colleges is such that even though linguistic 
minorities may establish a college, thes 
cannot control it. They cumot control it 
mainly because in our State educational 
inst i tut ions are controlled by Covernment. 
So the linguistic minorities have no control 
over their institutions. You 

niu\   imagine,  Sir,  if the fate of a  person 
becomes like the fate of those boys of Pandu 
College,   how   the   linguistic  minorities  can 
live   there   with   their    rights.     Now,     the 
Assam   Government   has  ordered   a   judicial 
enquiry in two or three cases where two or three 
Assamese boys have been killed. Why should 
not such an enquiry  be instituted in the case of 
the Assam  Medical College and other   places   
where   the   riot  had   taken   a dangerous   
shape?   Why   should   not     some such   
judicial   enquiry   be   instituted?   That is one 
point.  I, on  behalf of the linguistic minorities 
of Assam, through yon, appeal to the 
Government of   India    that some steps should 
he taken and particularly about the activities  of  
the   Principal,   Assam   Medical College,    the   
Deputy   Commissioner,   Now-gong   and   
also   ihe   Police   Superintendent, Dibrugarh.   
A   judicial   enquiry   should   be instituted in 
tbe interests of linguistic minorities.   Nol   only   
that.   Within     Ibis    short time 1 cannot 
explain the whole thing. The matter   of    
Dibrugarh,    Golaghat,    Duljian and Nowgong 
is inexplicable.   It cannot be explained.   Oni)     
a     judicial     probe     can unearth   the   truth.   
Truth   should   be   unearthed. Truth has not 
come out. Even the press   has  been  
suppressed.   So,   in   the  interest of humanity 
1 appeal to the Government of India,  through 
you, to    institute a judic ial  enquiry into the 
whole affair which is  going on   in   Assam   
today.   Thank  you, Sir. 

"To achieve full integration it is 
neeessary to realise Ihe unity of the people 
as nlso ihe ii fundamental equality en-
shrined in the Constitution. The Consti-
tution provides neeessary safeguards rc-
lating io language, culture, freedom of 
speech, freedom of worship, equality of 
opportunity in matters of recruitment Io 
service, in trade and commerce, etc.", 



 

"Any section of Ihe citizens residing jn 
tlie territory of India or any part thereof 
having a dis t inct  language, script or cul-
ture of its own shall have the right to 
conserve  the same." 

Ihe present Report. The Punjab Government 
have stated that after reorganisation. Punjab 
has become a unilingual State and there is 
now no linguistic mino-iii\ whatsoever. The 
Punjab Government have also said ihat 
since there is no linguistic minority in the 
State, the quesiton of supplying the 
information asked Ioi in the Questionnaire 
regarding implementation of safeguards for 
linguistic minorities  does   not   arise. 

 

The latest position about Implementation 
of the safeguards for linguistic minor i t i e s  
was sought from Ihe Punjab Gov-evmnenl 
as was done with regard to other States   and   
Union  Territories  for   writing 

It  has been pointed out to the Punjab 
Government     ihat     their   statement   tbat 
there  is no linguistic minority whatsoever in 
tht Stale does not appear to be factual. The  
first  ten  language  groups  (Punjabi, Hindi, 
Urdu, Nepali, Tamil, Malayalam, Kashmiri, 
Pahari-unspecified, Marathi and Dogri)   in  
the reorganised  State,  supplied by the 
Director, Census Operations,  Punjab,   have  
also  been   intimated.   And  the Punjab  
Government have  been requested Io   
implement  the  various  safeguards  for 
linguistic minorities in conformity with the 
agreed   all  India  policy.  The  matter has 
also   been  brought   to  the  notice  of  the 
Ministry of Home Affairs, Government of 
Ind i a .  Nothing further has been heard till 
the writing oi   ihe Report. 

At all levels of instruction, Punjabi will 
be tbe First Compulsory Language and 
the medium of instruction. 
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"Dining the Commissioner's visit to Punjab in 
November 1969, the Chief Minister said that 
calendars and publicity materials were printed 
both in Punjabi and Hindi. Punjabi, Hindi and 
English were being-used   cm  signboards  and  
milestones." 

3 P.M. 
"In July 1969, the Slate Government issued 

instructions to the effect that Punjabi would be 
the medium of instruction ai both the primary 
and secondary stages. In December 1969, the 
Staie Government amended the i r  earlier 
instructions to enable private aided schools to 
continue as hithertofore. Even this policy falls 
short ni the agreed scheme of safeguards for 
imparting instruction through the mother-
tongue at the primary and secondary stages of 
education. Several representations have also 
been received from Hindi-speakers for 
facilities for instruction through the mother-
tongue. These have also been brought to the 
notice of the State Government. It is felt that 
the Punjab Government should agree to the 
provision of facilities for instruction through 
the mother-tongue if the stipulated num-l>er 
of pupils are available in any school." 

 

 

"On a complaint that the entire official work 
in Punjab was being carried on only in 
Punjabi, the State Government have said 
thai imder tlie Punjab Official Lan-Act, 
1967, Punjabi is the State Official Language 
at all levels ot administration." 
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"The Stale Government have not fur-
nished any information about the lauguage 
qualifications for recruitment to the State 
services." 

"State Government have not published a 
pamphlet detailing the safeguards for 
linguistic minorities available in the State." 
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SHRl PRANAB KUMAR MUKHERJEE 
(West Bengal): Mr. Deputy Chairman, Sir, 
while going through ihe l 'wel f ih  Report of 
die Commissioner for Linguistic Minorities, 
ihe firsl thine thai strikes ni\ mind is that we 
have established a Commissioner's Office for 
protecting the cultural and educational rights 
of the minorities, but we have not made 
sufficient provisions to see that Ihe 
observations of the Commissioner are imple-
mented by tlie Slate Governments in toto, 
Even when the honourable Minister was 
moving tlie motion for discussion, he also 
pointed out that it would be useless to crit i-
cise the Commission as it is not an executive 
agency. I ent inly admit it. It is no use 
criticising the Commissioner because some of 
the observations made by him are not being 
implemented. But then whal purpose would it 
serve if the observations of the Commissioner 
are thrown to (he wind by the Stale 
Government and the State Governments do 
not take into account the ob-servations 
suggested by the Commissioner for ihe 
protection of the rights of the minorities based 
on language? If we go through the conclusions 
of the Commission we will find that many of 
tlie recommendations made by the 
Commission—by this Commission as also by 
the earlier Commission—have not been 
implemented. Not only that. Some information 
sought from the State Governments is not 
being provided to the Commission tb enable it 
to arrive at a correct picture. Therefore, is it 
not necessary for the Government of India to 
make certain mandatory provisions by which 
the State Governments will be obliged to 
comply with the observations of (he 
Commissioner who holds a Constitutional 
position—under (he Constit u t i o n  of India. If 
I am permitted to quote from the report, on 
page 73, in Chapter III, para 521, Ihe report 
says: 

"In order, therefore, to have a con-sistent 
policy followed throughout the country so 
that no member of the linguistic minorities 
in any part of the country is placed at a 
disadvantage, the only course would appear 
to be to make the provision in Article 350A 
of the Constit u t i o n  mandatory." 

1 would like to know from the honourable 
Minister what s(eps (he Government is taking 
to implement this observation of the 
Commissioner for linguistic minorities. Not 
onlv this. It appears from the reports of ihe 
various Slates that ihe States are insisting 
against the principle established for the 
recruitmen! to All-India Services and Ser-
vices belonging to oiher high categories. 
Various   Slate   Governments   arc   trying   to 
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great inconvenience for the new entrants into 
service that knowledge o£ the regional 
language is a must. In spite of the 
observations in the earlier reports and this 
report mam State Governments are still taking 
tbe same old attitude and are following tlie 
same old policy. Therefore, I would like Co 
know from the honourable Home Mi n i s t e r  
what steps the Government is going  to  take   
in  regard   to  this. 

\ow coming to the problem of linguistic 
minorities certain things have been pointed out 
In un friend and every one of us knows whal is 
happening in certain parts of the country over 
the language issue. 1 do not wani to blame 
anybody nor do I wanl to sa\ thai il has been 
done deliberately bv one group of people 
speaking a particular language. Biil at Ihe 
same time it is really surprising that in a 
country which leads in Ihe illiteracy map of 
ihe world, in a country where 358 million peo-
ple are i l l i tera te ,  riots are taking place, arson 
is laking place, looting is taking place, 
murders are taking place, to decide what the 
medium of instruction should be. In a country 
like India, with 358 million illiterate people we 
are having a quarrel as io what the medium of 
instruclion should be. We arc having a quarrel 
over what the medium of instruction should be 
at the university stage. Therefore, if somebody 
draws ihis conclusion that ibis riot is the null 
dine of mere linguistic chauvinism or mere 
love for one particular language and ha i red  
for any oiher language, I consider it would be 
an oversimplification of tire process. If we 
closely follow the trends in Assam we will 
find that language chauvinism exists in a 
section of the people there. 1 must say that 
language chauvinism is there among Bengali 
speaking groups and Assamese speaking 
groups. At the same time there are other forces 
and powers wh i c h  use this chauvinism to 
fulfil their nefarious purposes. We should not 
allow ourselves to be carried emotionally and 
come to the conclusion that the whole riot has 
taken place merely because of language 
chauvinism. 

Mr. Deputy Chairman, you will be 
astonished to know that when on the 5th 
October both the Congress and the Com-
munist Parties of Assam were going to have a 
joint demonstration on economic issues, on 
the 4th October, thousands of leaflets were 
issued and a sudden call for Assam bandh was 
announced. Hundreds of automobiles were 
used to carry people. Who provided funds for 
using hundreds of automobiles to frustrate ihe 
economic demands jointly taken up 
in i t ia ted  by the Congress and Communist 
Parties of Assam? Is it not obvious that there 
was some other 

agency with  power and money at the back? 
There   are,   therefore,   some   interested   so 
lions   who  want  to  take  advantage  of  this 
and   in   Assam   ihe   same   thing   lias   
taken place. 

Mi. Deputy Chairman, I was going through 
the \iuious memoranda submitted Ior the 
protection of minority rights in Assam and the 
Resolutions passed by the Academic Council 
of the Gauhati Univers i ty  and thi Assam 
Assembly. There is hardlv anything in them 
which could not be compromised. I (eel that 
the whole unfortunate incidents could have 
been avoided if the Assam Covernment had 
tackled the s i tua  ation with a little more 
tactfulncss. Assam Governmeni should have 
heen aware of the faci thai in Assam itself 
there ivere various forces wai l ing  to take 
advantage ol even ihe slightest provocation. In 
fact that whole ol Assam ni.n be regarded as a 
backward State, ind in such a State ihe main 
issui for the language riot becomes Ihe 
medium of instruction. How many people of 
Assam arc literate? What is the percentage of 
literacy iherc?  How many students are 
graduated from Assam even year? Only two 
universities are there. Still riots are taking 
place on the language issue. You will be 
astonished to know that during the short span 
ol 1(1 to 15 years 8 language riots basi taken 
place Iherc. It is now for the Government of 
India and particularly for the Home Ministry 
to go into the depth of this problem and find 
out why on such trifle issues as tlie switching 
over of the medium of instruction from 
English to Assamese riots take place. Thev 
should go into tlie depth of Ihe problem and 
const i tute a high powei judicial committee to 
unearth the t r u t h  behind it. as has been 
pointed out bv my friend there. If they demand 
that (here should be an area where Assamese 
should be ihe medium of instruction and 
Assamese should be the official language, let 
it be accepted. I may demand ib,ii in my State 
there should be arears where I could speak 
Bengali and where oflicial t ransact ions 
should take place in Bengali. Assamese people 
have also every right for this. But we cannot 
shut oni eyes io the Constitutional rights and 
guarantees given to the linguistic minorities. 
Sufficient safeguards should be there to 
protect these rights. In a eountry like ours 
where (here are so many languages spoken, 
onlv 14 or 15 languages are included in ihe 
Eighth Schedule. But there are more than .".(in 
languages and dialects,  spoken in this 
country.' If we think (hat we could impose one 
language on the other then we imii realise that 
it can lead onlv to troubles wh i ch  cannot be 
easily handled. Il is ibis that I find here. Some 
sections of the people win) are interested to 
discredit the Covernment   and   strike  at  the  
root  of 
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national integration, create troubles and catch 
(ish in that troubled water .  1 hey lake 
advantage oi ever; opportunity thai presents 
itself to carry out their nefarious activities. 
Unfortunately, the leaders of Assam—Mr. M. 
M. Choudhury is here and he will agree with 
me—did not foresee that an incident like this 
may lead the country anywhere. Again, the 
same thing lias happened, ibe Academic 
Council of tbe Gauhati University allowed 
itself to be sub-I io tbe pressure of a handful 
,ol students. 1 can tell you, Sir, that if ihe 
resolution adopted by them on the 6th of June 
was not modified on the 12th June, il they had 
nol insisted on having .Assamese as the sole 
language and il tin- resolution as it was 
adopted on the 6th June would have been 
allowed, then. Sir, perhaps (his would nol have 
t a k e n  such an ugly turn. Mr. Deputy 
Chairman, Sir. I would request the honourable 
Home Mini s te r  to look into ihe affairs now. 
A section of the employees, 
soi.......I  the employees, as it  appears from 
the reports which  1  myself possess, ai  least 
sonic  ol   the    officers,    directly    indulge  
in linguistic   agitations,     direstly     indulge   
in linguistic   chauvinism   and   each   and   
every officer belonging to this type must be 
sacked and   they   must   he   dealt   with   
according   to law   and   they   must  be  
punished   for  their linguisni.   At   tbe   
same   time.   Sir.   I   would tell  both  the  
Assamese-speaking  people  and tlie   
Bengali-speaking   people   that   in   our 
country  al   a  juncture  like this  we  should 
nol   take  any   extreme step and  we should 
not   take am   extreme  position  as  it  
would not   lead   us   anywhere.   But,   Sir,   
I  understand   their   feelings.     Had     1   
been   there, pet haps.   I   would  luo. e 
spoken  in  the same way.    Ihe   people  of   
Bengal   are also  emotionally   sun barged   
anti   they  are  also  agitated  and   they  are  
also  thinking  that   some demonstration     
should     take     place    as     a counter   to   
the   one   that    has   taken   place there.  1  
am  thankful  to the Government of YV'esi    
Bengal    because    they  did  not  allow any   
such  t h ing   Io happen  there and  I  am 
thankful   to   tlie   West   Bengal  because   
they did   not   allow   am   such   thing   to   
happen there and  1  am  thankful   to   tbe   
administ ra t ion   of   West   Bengal   
because   they   saw io  il   tha)  such  a   
tendency  is  nol  allow  to prevail.  Sir. 
every day alarming reports arc coming,   in.     
The    Government    ol     Ind ia  should   
instruct   tbe   Government   of   Assam now.    
It  is   high    time     that    they did  it. No   
one   suggests   I hat    Ibe   administration 
there   be   taken   over   by   ihe   President  
or nobody asks tbat anv mandate should go 
to (be S t a t e  Governmeat. They have their 
own elected   representatives  the ic  and  
they have their   own   elected   democratic  
set-up.   But. because tbe law and order issue 
is tfie Siau subject,     ihe   Central   
Government    should instruct  the   State  
Government   to  see  tbat law  and   order   
is   maintained   without  an; 

delay  and  there should not be any opportune   
Ior   bad   blood   being  created. 

With these words, Sir, 1 congratulate the 
hon, Minister Ior having raised a discussion 
mi ihis. \i Ihe same time, I would request him 
to look into tbe shortcomings which the 
Commissioner for Linguistic Minorities is 
facing and I would request hirn to see if the 
suggestions and recommendations made by 
the Commissioner could be made mandatory 
and to see thai at least they are provided with 
sufficient information. Al least in four or hv e 
places ill the Report itself I find tbat they an' 
noi provided "ith adequate infor-in.i t iiin. I 
hey should be given sufficient information,    I 
hank  vou.   Sir. 

MR. DEPUTY CHAIRMAN': Yes, Mr. 
Ruthnaswamy. 
SHRl      M.      RUTHNASWAMY     (Tamil 
Nadu):    Mr.   Deputy  Chairman,   Sir,   as   in 
the case ol   ibe Scheduled Castes and Sche-
duled    I ribes.   so   also   in   ibe   ease   of   
Ihe linguistic   minorities   iherc   is   a   wide   
gap between   tbe  constitutional  provisions  
made to  safeguard  ihe  interests  of  these  
minorities ami  ihe implementation of those 
safeguards. Article; .'19(1) and 39(2) of the 
Constit u t i o n    provides     tbat  sufficient     
educational safeguards  -.hould    be    provided    
for    ibe instruction of tbe members ot tbe 
linguistic minorities  in  the i r  particular  
language and a r t i c l e    ViOA   provides    tliat     
arrangements should   be  made  in  every Slate 
for providing Instruction al  least at  the primary 
in  tbe language  of  the  minorities  vvheiuwi it   
is   demanded.   It   is   also   provided   thai 
there   should   he   a   Commissioner   to   
report on   ibis  and  he  should  submit  his   
reports io  the  President   periodically.  All  
these are excellent  provisions.   But  how  are 
they  implemented? To what extent arc they 
being implemented?   Every   page   of   this   
Report reveals  a  contravention  of these  
provisions. In  one  Slate,   tbe statistics  
required  by   Ibe Commissioner   arc     not     
provided.    In   an other   State,   no   prov 
ision   is  made,   or   inadequate provision is 
made,  for instruction in   ibe   language   of   
ihe   minorities.   In   one State.   I  remember,  
the  headmaster  excused h imse l f      for     not   
providing   instruction   to members  of  ihe   
minority  community,   just because be did not 
receive donations enough to finance the classes 
for instruction in tbat particular   language.   
Almost   every   page   ol this    Report   reveals   
failure   to   implement tbe    provisions   of     
tbe   Constitution.      No doubt,   there  is   a    
Commissioner  to report on   this  question,   as  
also  there  is  a   Commissioner  for  reporting 
on  tbe  position  cif Scheduled Castes and 
Scheduled Tribes—the economic,   educational  
and  other  positions, But these Commissioners 
are just reporters. They go, investigate and find 
the facts and I ben   embody   these  facts   in  a   
report.  The Commissioner   bas   also   
Assistant   Commissioners who go in each State 
and  investigate bow   far   Ihe   provisions  of  
the  Constitution are  being  implemented.   But  
it  is  not  the 
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reporters thai we want. We want executive 
action tliat will induce the Stales or prevail 
upon the States io do what is to be ilone. Il ihe 
State Governments fail, the Genual 
Government itself must provide tor this as 
required hy tlie Constitution. In other words, 
as regards the implementation of the plans in 
the Stales, the Central Government has no 
agency, no executive, no administrative 
agency ir. ihe States. Il depends upon ihe 
goodwill of the States. Ihe States' goodwill 
depends upon their financial competence. So 
il tlie provisions ol Ihe Constitution arc to be 
implemented, the Central Government must 
find its own executive and administrative 
agencies in each State. Ii the Males fail to 
p rovide  educational facilities, the Cential 
Government must provide for finances. They 
might cop) the example of ihe United s i a u >   
of  America. 

Tlie U.S.A. also lias problems like this — 
ihe negro problem, ihe Red Indians problem—
and the Federal Government being ilie 
superior government, being ihe supreme 
government, bas a special responsibility to (ill 
in tbe deficiencies ot tbe Slate Governments. 
Ihe Federal Government there has got its own 
agencies to sec tbat its plans in regard Io 
negros or the Red Indians, are implemented, 
That wiH be possible IKH only if tbe 
Commissioner is endowed with executive or 
administrative powers in each Slate and is 
provided by the Central Government with 
financial resources that are necessary to 
implement these schemes. Il is onlv then tliat 
we can get satisfactory reports from the 
Commissioner for Linguistic Minorities, as 
also from tbe Commissioner of Scheduled 
Castes and Scheduled Tribes. Il is only then 
that we shall be able to gel better reports year 
after year. Ihe Commissioner is nol 
responsible foi this dismal record al present. It 
is ihe Governmenl tbat is responsible for its 
inability, for iis fa i lure ,  to implement tbe 
provisions of ibe Constitution. So, I would 
appeal to the Union Government to establish 
agencies, executive and administrative 
agencies, in several States and provide these 
agencies with (he financial resources in 
supplement the work of the State Govern-
ments in regard to these minorities. Of course, 
the publicity to this Report is g iven .  There is 
a discussion in Parliament. This Report is also 
discussed in State Assemblies. Some publicity 
to the grievances of these minorities is given. 
But some S ta ie  Governments are so thick-
skinned tbat they <lo nol rare a boil I ihe 
discussions. I hese dis. i i ss inns do IKH affeel 
them. Tbe publicity g iven  Io ihe grievances 
of the minorities does nol affeel them al all 
and they go on (licit  merry way ignoring Ibe 
needs and demand    of   ihi-sr ' iiiin. l rj ii»«    
'ri,r- 

sions for tbe safeguard of tbe rights of 
minorities were inspired by lolty motives. 
Those that framed them were keeping in view 
tlie integration ot India, promoting up ibe 
greater unity of India. It is a great motive, a 
great aspiration and a great hope and if that 
hope and aspiration bas to be implemented, il 
bas to be done by some practical 
implementation, of tlie generous provisions in  
tbe Constitution. 

SHRI NAB1N CHANDRA BURAGO-
HAlN (Assam): Hon. Deputy Chairman, Sir, I 
stand io speak on the Twelfth Report ol the 
Commissionci Ioi linguistic Minorities. 
Before I speak on the incident thai occurred in 
Assam, I would like to draw attention of ihe 
hon. Members to ihe h i s i o i N    of  Assam. 

Assam is a Slale where people originating 
Irom various pans of India, even belonging to 
the origin of non-Indians, settled there. During 
the beginning of tbe 13th century, one 
community, Ahom, came there from Thailand 
(Siani).  l'hcv weir very powerful, t h e i r  
strength was three thousand odd. I hev i ame 
to Assam and sealed there. Al that time, 
Assam was ruled by many rulers. They 
conquered the whole of Assam. They ruled 
there for lull GOO years. Whal happened thai 
d u r i n g  their period ol reign they gave up 
their own language and adopted the cul ture  
and language of ibe local people of Assam. 
Tbey fully became Assamese. Though they 
happened to be the rulers there, they adopted 
tlie spirit of democracy, they adopted the 
language of thai place. Do you know what, 
happened after thai?  These people found that 
some brilliant people, some educated people 
from tbe rest of I n d i a  were required for tbe 
better administration of Assam. So, ihcv took 
main of the educated people from Uttar 
Pradesh, Bengal, Bihar and other corneis  of 
I n d i a .  The) settled Iherc. Manv ic l ig io i i s  
beads were also taken by the Ahoins to 
Assam. Tbey also settled there permanently. 
The) Ioo adopted the language, civilization 
and cu l tu re  of the local people. After thai, 
during this long period ol (ioo years, probably 
the hon. Members know it well, iherc were 14 
wars between the Moghul emperors and the 
kings ol Assam bul Ihe Moghul force could 
not subdue the Ahoins in Assam. So, Assam 
remained uiicnnc|uered by Ihe Moghuls. 
During those wais manv people of the rank 
and file of the army of tbe Mughuls were 
captured and thev also permanently set t led 
there. Tbey also within a short lone adopted 
ihe language of the soil of Assam and 
accepted the culture and civili sation of 
Assam. Then what happened on Ibe advent of 
independence? At thai lime Assam had a 
Prime Minister, Sir Saadulla. There might 
have been an  u-u-  
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Mu s l i m n i a jo i i iv  area and with ihaL idea 
probably he look many Bengali Muslims Irom 
Mvmensingh and other Districts of Bengal. 
People who were land hungry migrated into 
Assam Irom West Bengal. They were all 
Bengali people and they ca r r i ed  their own 
language and culture there but wi th in  a very 
short space of lime the} set t led Iherc and 
learnt the Assamese language and they 
became totally Assamis-cd. Jusi alter 
independence many people Irom different 
parts of the eountry, Bihar, Orissa, Madhya 
Pradesh etc. went iherc io work in the tea 
estates. Even during the British days tea 
garden labourers used io be from Bihar. 
Madhya Pradesh and some parts ol Uttar 
Pradesh. Thev adopted the Assamese 
language and they also became completely 
Assamised. But those Bengalis who belong to 
the educated upper midd le  (lass wenl Iherc, 
they did not accept the Assamese language as 
their own. The N.F. Railway is monopolised 
by these Bengalis. You can see at every 
station in Assam there is a Bengali colony, at 
Tinsukia, at Lumding, at Pandu, at every big 
station. These Bengalis have colonised in 
these places. They are there with the idea that 
the Bengali language is a superior language to 
Assamese, that they have got a superior 
culture. They have refused to accept the 
Assamese language though they have been 
there for a long time. You will  be surprised io 
know that these so-called cultured people who 
migrated there are Iawvers, doctors and ol 
hers and even now they do not know even the 
A, B, C of Assamese h e c a u s e  they have got 
the idea in their mind that the Bengali 
language is superior language, that they have 
a superior culture   and   civilisation. 

Now I waul Io draw ihe attention of (his 
hon. House to one thing. Recently a Reso-
lution was adopted by 10 lakhs ol labourers in 
Assam thai they have scltled in Assam 
permanently, they are cent per rent Assamese 
and they have got no quarrel with lin 
Assamese people. It is only one small sec lion 
of the Bengalis who started a dash. Hon, 
Members know that Sriramulu died so that 
Andhra should be separated on the basis of 
language. Then Iherc was the birth of Andhra 
for the Telugu-speaking people ol Ihe area. 
Later on India was divided on the basis of 
language and Assam also was ca rved  out on 
the basis of language, that ts, Assamese. Can 
there be any question. any second question 
that in Assam s,,,,,, ottier language should also 
be a State language? These people, the upper 
middle class Bengali-speaking people, who 
mainly belong io the Railwavs, carry on this 
ag i t a t i on  that Bengali also should be one cif 
ihe State  languages  of   Assam. 

Now, Sir,  let tis see how this clash came. 

Theic was a circular from the Central 
Covernment lliat in every University the local 
State language should be the medium ol 
instruction in colleges. So the Gauhati 
University adopted a resolution and Assamese 
was made the medium of instruction in the 
Univcrsitj classes. And for (he Bengali-
speaking people, and other minorities also 
there was another provision that English may 
also be the medium of instruction for a 
maximum period ot ten years. I hen the Assam 
Assembly also adopted a resolution io the 
effect that Assamese shall be the medium ol 
ins t ruction in the Dibrugarh and Gauhati 
L'ni-M i s i i i e s .  As Ior Cachar they said that 
they ivould move the Central Government 
for gi anting another university for ihe Cachar 
people. But the Cachar people objected to it. 
There was a clash between ihe Assembij 
decision and the Bengali people on the one 
hand and also there was a clash between the 
Assembly decision and the students at large 
on the oiher.  There was no clash between 
Assamese versus Bengalis, The students in the 
Brahmaputra Valley wanted recession ol 
Assembly Resolution. So Iherc was no clash 
between the Bengalis and ihe Assamese 
directly. But what hap pence!? On the 5th of 
October, in the Assam Valley, the students 
had called a str ike for upholding the 
University decision. Then what happened? 
At one place, at Kharupatia, Ihe Bengalis did 
not observe ihe hartal. When they approached 
the shopkeepers to co-operate in the hartal 
there was a clash, and a teen-aged student, 
Mo/amil Hoquc, ivas killed bv the Bengali 
shopkeepers there: he died on the spot. 
Because of this death the feeling of 'he 
students rose high. Thev wanted to have 
another s l r i ke  and they organised it on the 
7th cif October. Thev went to another place. 
Hojai. This is also a Bengali-dominated 
railway locality. Here, among the str iking 
students ivere Anil Bora, General Secretary, 
Nowgong College, and Naren Barua, General 
Secretary, A.D.P. College. They were 
attacked In ihe minority community and ihe-,    
i ve re    injured   verv   badly.   Also,   Arun 
Bina was miss ing;  ihe minority community had 
taken him away forcibly from there. Later, 
allci som, time, Arun Bora's bodv was found: 
his headless maimed bodv was recovered. 
This aggravated the provocation ol Ihe 
students. So Ihe whole situation changed into 
a riot on communal lines. But ihe Covernment 
took stringent steps to keep law and order. 
From the Centre Shri Om Mehta, Minister of 
State in the Depart-tnenl of Parliamentary 
Affairs and in the Ministr) of Shipping and 
Transport, Shri Ram N i n a s  Mirdha, Minister 
ol Slate in the M i n i s i i v  ol Home Affairs 
and in the Department of Personnel and also 
Shri I a k h r u c l d i n  Ali Ahmed, Minister of 
Agriculture, and Shri Shankar Dayal Sharma, 
President,   AICC  visited  Assam    and    they 
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expressed their satisfaction with tlie stringent 
measures takc:n by Assam Government to   
tackle   this   agitation. 

N<iu this agitation is over. We are very Sorry 
foi the deaths that have taken place in Assam. 
Now I hope, Sir, that both the communities 
would t h i n k  of their drawbacks and thev 
would also try to accommodate each other and 
would try to live jieacefnlly   in   Assam. 

Thank  you,  Six, 
 

 
"Ihe system of education introduced In 

ihe foreign Government had heen devised io 
perpetuate foreign domination and helping 
Ihe disintegration of the country. It had 
produced a class of persons who had 
become a l iens  in their own surroundings, 
Indians in blood and colour. Inn English in 
taste, opinions, morals and intellect. It had 
drawn into Iter wea l th ,  impoverished ber 
languages, undermined lur culture and 
induced in her ch i l d r e n  a mentality which 
made them ice  the c hain  that   bound   
them." 

 
"To achieve full national integration, il is 

necessarj to realise the unit] of the people 
;is also t h c i t fundamental equality 
enshrined in  the Constitution." 
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[THE VICJE CHAIRMAN (SHRI S. S. 
MARISWAMY) in  the Chair] 

REFERENCE TO SITUATION IN TAMIL 
NADU 

SHRI BHUPESH GUPTA (West Bengal): 
Mr. Vice-Chairman, Sir, before you ask 
Mrs. Mukhopadhyay to speak, fortunately 
we have the Leader of the House present 
here. We have reports just now coming from  
Madras,  your State . . . 

THE VICE-CHAIRMAN (SHRI S. S. 
MARISWAMY): I am sorry you cannot in-
tervene while the discussion is going on. I 
cannot  allow.   Mrs.   Mookherjec. 

SHRI BHUPESH GUPTA: . . . Tomorrow 
morning we should know the situation, No-
confidence has come against the Speaker . . . | 

THE VICE-CHAIRMAN (SHRI S. S. 
MARISWAMY): I am sorry you cannot 
intervene in the discussion . . . 

SHRI  BHUPESH GUPTA:   The Govern. 
ment  should make a statement. 

THE VICECHAIRMAN (SHRI S. S. 
MARISWAMY): I am sorry, you should 
have taken it up at the zero hour. No, I 
cannot  allow. 

SHRI BHUPESH GUPTA: Why are you 
upset? 

THE VICE-CHAIRMAN (SHRI S. S. 
MARISWAMY): This is not the time to 
intervene. 

SHRI BHUPESH GUPTA: We will 
surely   intervene.   Crisis   is  developing. 

THE VICE CHAIRMAN (SHRI S. S. 
MARISWAMY): No, you cannot. There Is 
some other subject going on. You have no 
permission  to do so. 

SHRI BHUPESH GUPTA: I am taking 
your permission. And since you are in Ihe 
Chair  permission  is  implied. 

THE VICECHAIRMAN (SHRI S. S. 
iIARISVVAMY): It cannot be given. Mrs. 
Mukherjee. 

SHRI G. A. APPAN (TAMIL NADU): 
Mr. Vice-Chairman, on a point of order . . . 

MOTION RE TWELFTH REPORT OF 
THE COMMISSIONER FOR LINGUIS-
TIC  MINORITIES—contd. 
SHRIMATI        PURABI MUKHOPA- 

DHAYAY (West Bengal): Mr. Vice-Chair-
man, Sir, ior the last about two hours we are 
discussing tlie report of the Commissioner 
for Linguistic Minorities. There have heen 
speeches made here which, to ray mind, 
have been very provocative and ob-
jectionable. 

Sir, looking at tlie point from the mino-
rities point of view, in any place of India il is 
the iight of the minority to pursue their own 
language, their own avocation, their own 
culture in their own way. I do not consider 
this question from a Bengali's point ol view. 
Neither do I consider this question from the 
Assamese point of view. It i-. far more 
serious tlian that. It is a question whether in 
any part of India a linguistic minority will 
have their right to i^ci their own education in 
(heir  own language. It is their right that 
they can pursue the i r  avocation without 
hindrance by the other people or by the 
Govern ment, whelher it is Cakutta ot 
Gauhati, whether it is any other part of West 
Bengal or any other pan of Assam, or any 
part of India. The Constitution guarantees 
the rights of the linguistic minorities. Even 
the Official languages Act of Assam 
guarantees the rights of the linguistic 
minorities. Let us all, with all seriousness, 
consider that aspect. 

When I rise io speak, I do not rise as a 
Bengalee to speak on this subject. As a 
student of constitutional history, as a Mem-
ber ol Parliament, I feel it my bounden tini\ 
ni speak Ior the protection of the rights of 
the minorities, whether they are linguistic 
minorities or they are religious minorities. It 
is the linguistic minorities tliat we are 
considering now. I was very attentively 
hearing the speech of Mr. Bura-gohain, the 
way he was speaking about the Bengalees. I 
do not identify myself at the moment with 
Bengalees when I speak now, but that is the 
attitude which is the source for all tlie 
trouble. And whenever my friends   from  
another  side . . . 

SHRI GOLAP BARBORA: You also 
heard the speech of Mr. N. R. Choudhury. 

SHRIMATI        PURABI        
MUKHOPA DHYAY:   I am coming to that 
also. Why do you   presume  tliat  I  will  not 
say anything about  Mr.   N.   R.  
Choudhury's speech? 


